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THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMI-
LY PLANNING (SHRI UMA SHAN-
KAR DIRSHIT): (a) The Low/Middle
Income Group Housing Schemes which
have been formulated by the Ministry
of Works and Housing and are being
implemented by the State Govern-
Administra-
tions provide inter-alia that the Stale
Governments/Union Territory Admi-
nistrations may earmark 43-1/3 per
cent of the 1iolal number of houses
built by them under these schemes.
for allotmont 1, the State Government

and the Central Government Emplo-

. yees on rental basis only,

(hy ung (cy The information  has
beon ealleg for from the Government
of Bihar and will be laid on the Toole2

of the ouse as soon oy iU is receive L
MR. SPEAKLI: Now, we lake up
il aitentinn inotion.
WMr. Veukatasubbaioh, i
A qf ma fag e (AT ).
ey wHET, rmﬁ o dwrg &
'jgr;.l d Tl gREEd Frra ftﬂ T
EITF AT ORI L. .

Aena wfrag oo @ w51

#rafar wdmi & far g0 7
it =l Fai Vs wAw
Hq WIRT : Wy 71 Y TS

€AY 1w ST 39 6 W § ag WE
qT AF AEAT

12,02 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported hold-up of a cashew Kker-
nels consignment boung l‘or USSR at
the Cochin Harbour,

SHRI P. ; VENKATASUBBAIAH
(NAND.YAL) l. <all 'the attention of

.

" this disparity in ficurds,
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the Minister of Finance to the follow-
ing matter of urgent public importance
and 1 reguest tbat he may. make a
statement theresn:—

‘Reported hold-up o! a consign-
ment of cashew kernels bound
for USSR at the Cochin Har-
bour.’

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN

. 8ir, Imports and Exports under the

Long-Term  Trade arg Payments
Agrecments with Lhe Socialist coun-
fries are made according to the pro-
vislons made in the Trade Protocols
which are concluded each year with
tae Govermnents of the Scoeialist coun-

irics  The Confidential-Letlers, which
are  exvharngei at ibe time of the
i n{ the Tride Prolocols, pro-

wirde for the poociication and addition
lo the provisinns hy mutual sorsent.

I tas paritealar instance, the
Monistey of Pore e Trade received a
tclex on 4ih November from  the
Cashew Export Promolion  Couneil,
Erikulom. cavine that the shipment
of 475 tong ol enshew kernels to the
1i. 5. 8 R. have bech held up as the

Trode plan provision for the yvear had
been exhrustel In their subseguent
telegram reccived op 10tk November,
the Council  mentloned theé' quantity
held up. os 2000 ions. Because of
“the ™wiatter
was taken up by the  Ministry of
Foreign Trade with the Deputy Chief
Controller of Imports and Exports.
After getting the correct figures Trom
the Deputy Chief Controller of Imports
and Exporis and on the request of
U. S. 8. R. Trade Representation, the
Government have allowed on 1.12.1872,
the shipment of 4.000 tons against the
Trade Plan provision for 1973.

SHRI P. VENKATASUBBAIAH:
from the statement read out by the
Minister it looks as though it is a
sort of an action taken after the
calling attertion was tabled b: the
Members. '

*Not recordad.
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‘The statement does not give a con-
wvincing - answer to. the points raised
and also the situation that has arisen
there. TY¥e Soviet Union is importing
one-third of the total quantity of our
export of 50,000 tonnes of cashew
kernels valued at about Rs. 70 crores.
At a time when we are not able to
sell our traditional goods to hard cur-
rency areas, the Soviet Union has besn
importing large quantities of this ftem
and this has helped us a great lot.
By the recent protocol, Soviet Union
is slowly becoming one of the topmost
importers of our traditional goods.
This sort of procedural delay and this
sort of dialogue between the Foreign
Trade Ministry and the Indian Finance
Ministry has gone on like this for one
month. Even on the 10th Novernber,
according to the statement of the

Finance Minister. this  clarification
was soughi. It has lLeen stated that
since they have excexde:d the year's
quota of export {tev s-n not in a

position to lift the embavao. That i-

.why thie whole {2inz has heon held un.

Sir, a& a;matter of facl, we should
have been ahle {o tike advinta e of
‘the excess quanthv of export asked

This

‘ﬂ.fscrebanc'v of 2“(!0 tonﬂoc and 4000
-ignnes, could very well have ieen re-
‘solved and verified over the Telex
m'a‘p or at the level' of some op-
ropriate aufhorities. This need not

Ravé“takén one month for the Cistoms
Department or for the Finance Minis-
try to get élatifications.

May I know whether by _this un-
warranted delay the i Justry  has
suffered a greal loss in Kerals” Has
the industry suffered a loss o Rs. 1
lakh per day due to this reason? Will

“the hon. Minister tell whether 1.25
lakhs of employees engaged in this
industry are being affected by this

delay? If so, may I know whether any

;aetion will be taken against those offi-
. cers who have been found to be
““Mthargic, who ‘have,not done their
-duty properly swhen we are in need

“foreign exchange, when we are in

Cochin Harbour
(CA)
need of boosting up of our exports
to such of thosé countries where our
traditional goods are finding difficul;
ties? Will the Government even
now make known to us the items that
are 1o be exported to East European
countries? Will they keep in touch
with the concerned importing coun-
tries to see that such things do not
recur again? May I have an assur-
ance that immediately they come to
know of such a thing, they will take
quicker action to remedy the whole
thing? Could not the whole procedure
be systematised so as to facilitate ex-
porters not encountering such difficul-
ties? These are my points.

SHRI YESHWANTRAO CIIAVAN:
I understand the hon. Member's
anxiety for keeping up the exports. I
have a clean conscience and 1 can say
that th= custom- oflicers have not
beea at fault. The agreement was
about certain X quantity. When this
quantity wax fuliilied, to go  beyvond
nol the jurisdiction of customs
officers. It dependsvupon trade egree-
ment. It could be done by mutual
conzent of both the parties. Tt was
only ‘when the Soviets took the inftia-
tive in moebfving ¢he thinc with: a
view to allow the export as against
the ag cemgnt of the pext yeur that
tse customs officer could do anything
about it The cuciem: officers wen
their own could not go heyond the
terms oI; 1t.he,.lrad.g BETGE nt_ So. if
there is anv mconv-mence over which
we are all very unhappy, T do ot
think that-I ean nut the blame at the
doors of the custonms officers....

-

SHRI P. 'VENKATASUBBAIAH:
But the order was executed with the
consent of the Foreign Trade Minis-
try....

SHRI YESHWANTRAO CHAVAN:
But the hon. Member is asking ques-
tions of me now.

SHRI P. vzmmsvsmmn
But is there no coordination between
the Foreign Trade Ministfy and the
Finsance Mirnistry? 'ﬂu agreement had

that, s
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‘been executed by the Foreign Trade

SHRI YESHWANTRAO CHAVAN:
Even if that be so, as I said, the agree-
ment for this year was for a certain
quantity X. We find that the exports
had already exceeded that quantity
X. If it is at all to be modified, n
cannot be modified unilaterally by the
Foreign Trade Ministry also; there
will have to be a demand for it from
the other country, and that did take
certain time.....

SHRI P. VENKATASUBBAIAH:
But is that quantity X not known to
the Foreign Trade Ministry?

SHRI YESHWANTRAO CHAVAN:
Possibly, the hon. Member's calling-
attention-notice may have certainly
hastened that process. [ am prepared
to give him that credit.

ot wzw fagrdt wrwddy (ranfe) ¢
sieae wEEg dmr wmr ¢ e A

T 374 gTY AT HT §-—TE TEN 9
woqar T war g

st aweTow g e
~war g

wWaeg s fa¥w s Wawa &
wHf v ol & ek A Y W
wifegd &x & arq € gowtar Fear
TAT 4T &Y FT IT TR F AT H fa2ew
s wad W faw sawa ¥ afa
FEFA F gEAr A & A1 qHA q¥ ?

et ot ag ag=r HYET AT §—wret
oo fei Taedbemkart ¥y
#Y oo W g O fraR eve g
w s i farer sider s ferkwr mrar
waTHg medw & o s g §
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oY farer st oft 3 wgr fe Qe wawNT

g% u1 Iad mw aran frfem @ W
A wiiwrEl A o 39 qEATY Savey
AT AT AT A forar 0 & orrw
argar g v ag fog arlm ® gar ?
weew wfuwligl ¥ oa wrw O gy
ar fagw am A=y ¥ oA ¥ ag
arg & § fead far &1 1 ag w WY
TG T ATHAT 97 AL & A6
agl A IqTew F NI HATHG F FeE
Fraigg fooet & feqa § ag AmAew
uF o1 51 fev ® a9 fFg w1 awaw g B
afym a@ a1dr @Y 1 gErar T ga@f
F1 geUaTE 3T A1fgY w7 IR ag wrr
BT4Y i 79 g 7 F gl &1 BT
& AT T gw X gt s feey 47
few fear oz fawr st o W §
fe aw & Aifew g F wnlonl
aq et gk W Ewe W W
gt Afew ® gy & fem i e
wwt gg T o wnq afe e
& Ay waArd § AT Wi
sTifmad ...

weaw A At e W & fee
s @ s ?

ot wrw fagrt aroddt: gw FEr
grasar frwma i o

afwwr o frdew § e ag e
e & w4 wga wodt feonly
3 ¢ b 7 S wor e F ol
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¢ o 4ag & oorf i & W WM
My gm R A AT E -1-12—
1972 *Y 7g wrdw faay #ar & e Wi
ot gwar g 1 ¥ q@ar wgar § fs wdiR
w3 FY I Y oy ? weaw wiawf
A gtk w¥sw a7 e Frar A faw
wATAT A fadw O wATeg w9
T FT AT FA A fawT =i 3 ?
a1 AT At 7 A ¥ 7 afe
AT & A1 3T T 7T F2AT FAN I ?
s mEm AsgfF Ay qEr g fE
HIF &0 QG OHR AT AFAA AT
7 98 @9 § f& Iami @ W Eq@r
Fqe fFar @ w@ifs 9w W g
qTr @1 W 378 g+ feam P
wqi ? WA AR F § 9 Afa IAT
W IA A Y war fm wA g
w4 e w9 & syrrfedt € gAe
AFY AT ¥ WO A AHEA IO
qEt 3 IAET I IART AGH AT
qat 4 wiesr & g9 aqg & ardw
& wrvrier o € Wi 7@ A1 ofr v} ?

SHRI YESHWANTRAO CHAVAN:
I think I Have tried to explain the
matter as clearly as possible. The
question is not about any co-ordifia-
tion between the Foreign Trade Minis-
try and any other Ministry, because
the Foreign Trade Ministry on its own
also could not have taken action un-
less there was a further demand as
against the nrovision for the next year
by the Soviets. This process took time.
What is to be done about it?

SHRI ATAL BIHART VAJPAYEE:
rormmtlmamnth,meremno
tal mek - e

SHR! OPPSHWANTRAO CHAVAN:
It is not a question of tal mel for more

Consignment at
Cochin Harbour
N (CA)

than a month. The initiative had to-
come from the Soviet Union for modi-
fication of the terms so that we can
supply against the next year’s trade
agreement. This could not have been
done unilaterally by either the Foreign
Trade Ministry or by the Customs;
The Customs, of course, could not.
have done it at all because it is not
an executive agency for certain trade-
agreements etc. Naturally, it has to
work within that framework. So there-
is no question of any lack of co-
ordination. This thing could not have-
been done earlier because the Export
Promotion Council also took it up with
Government on lst November; and
then again they gave some different
figure, That took nearly ten days.
After that, we had to take up the
matter with the Deputy Chisf Con-
troller of Imports and Exports. Then
we got the real figure. Immediately
we acted on it.

w1 o Twam guT § agt AT Our WA
* w7 AN A TYAT AW fEar o
et & Iak wrX ¥ Fere A wrar ?

MR. SPEA.KER He nked about thm
vyaparis,

SHRI JANTRAO CHAVAN:.
We are not ‘tesponsible for that.

SHRI ATAL BIHARI VAJPAYEE:
Why should the goods have been
allowed to be brought in the harbour?
Who is responsibleé for this muddle?

SHRI YESHWANTRAO CHAVAN:
There is no muddle. He unnecessarily
sees a muddle where there is none.

SHRI C. K. CHANDRAPPAN
(Tellicherry): I have carefully read the
staternent made by the hon, Minister
and the answers he has given, I should
say that In a way he ‘ttled to evade
the question, the bigger question' In-
wolved in the whole episode. Firstly,
1 dispute the clalm made by the
Minister that they got two telegrams:
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[SHRI'C. K, CH)‘\NDRAPPAN]
of 4th and 10th November, and that
was all the information about it. Then
he made it entirely a case of figures.
But here I have a telegram a copy of
“which I have sent to the Ministers. It
is from the export organisation. They
-say that they have sent telegrams on
4th, 7th, 13th, 15th and 21st November
to the Foreign Trade Ministry. I have
seen the telegram which was sent on
13th. Till that date, the Ministry was
sleeping. It, never even cared to repl:
to the telegrams sent by the export
organisation. 1 do not know what
sort of effective functioning is there,
Then another aspect. It is a facl
that in the Ministry of Foreign Trade
and in the Ministry of Finance under
these Ministers, there are hig bureau-
crats sitting whose interest is ovite in
tune with the interest of the US tfrade.
In the Hindu dated 2nd Deccember
there is a news item which ~ays that
‘the CPI circles allere thal pres=uce
from the American interests is hoeld-
ing unp cusloms clearance for expnrt
te Russia #f «£-dajkih cases condairing
3,000 tonnes of processed
“Rernel which are 1¥ng in the Codéhin
“port’, The Minister. rthf. jolly well
say that it may be a CPI allegafion.

Sut -there.is another part of ‘the re- °

port which follows that American
. buyers, after the Soviet- ;Upion- ha<
bought 20.000 tonnes of cashew, kernels
from Kerala, tried fo depress 1the
prices of caghew and in:thel sjfuation,
the Government furiher  entergd .into
negoliation with the Soviet
~My_ friend Mr., Venkatasubbaigh- had
correctly put it that the Soviet Union
- .came to the rescue of the cashew in-
dustry and to our economy. .At least
in this context, they had agreed to buy
6,000 tonnes worth about Rs. 6 crores.
This fact was known to the Ministry
of Forelgn Trade. This report says
that following efforts by the American
hu;rers to depress the prlces Russia
agreed to take 6,000 ‘tonnes more,
~worth about Rs, 6 crores and this,
“according 1d, them, was approved hy
_ the, Union Forelgn Trade Ministry. The
‘bon. Minister had said that they had
to take timd to get the consent of tke .

DECEMBER 4, 1972
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“eend a telex

cashiaw -

Union.

After that
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Soviet Union and delay was caused
in one form or the other. Here the
report says that the export of 8,000
tonnes was_agreed upon with fhe .con-
sent of the Ministry of Foreign Trade.
I do not know whether the Ministry
of Foreign Trade and the Ministry of
Finance had difference over thig issue.
If that be so, why should industry
suffer or why should tend of thousands
of employees in Kerala suffer? This
is not the first time that these things
hiazs happened in Cochin customs? I
do nol want to put the blame on the
customs authorities. 1 would like to
put the blame on you, I mean on Mr.
Chavan through the Speaker last year
it was the coir industry which received_
the onslaught and coir exports to East
Eurcpean countries were under an
embargo and afler high level inter-
vention they were kind enough to
send a telex message at thal time also.
1 should like to know, if you could
message at  the last
moment, alter taking one or: two’
months to clear up the whole matter,
atter getting & letter from the Chief
Minister, afier the Members of Parlia-
ment run after vou, why cannot »ou
clear up these things in {ime so that
the industry and the workers will not
sufier- ard the country will not loze
.their gond trade relations with, friendly
trade partnefs.- I 'shotld like the
Mm:ster to e in oo this peint. This
i¢ a ' maiter which v1tal.Ly a.i’fects the
interests ;of Kerala. @ » = . ¥

SHRI YESHWANTRAO - CHAVAN:

-1 should like to put: facts again before

“~the hon, Member. I was trying to
g:ue him facts. The agreement for
1972 was for about 20.000 tonnes. By
November as a matter of fact nearly
2,000 tonnes of exports had taken place
and the agreement was completed.
Unless there is some further arrange-
ment between the Soviet Government
‘and our Government nothing ‘could
have been done. The agreement for
the next year was.on 35th. November.
mnt .was signed, for
additional allotment a. requést: ; came
.from, the Soviets on' 3ith Novesnber
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and action was taken on the 1st De- in future né such thing happens in

cember. 1 do not know whether time
was lost. If the merchants there had
anticipated to exceed the trade agree-
ments the Finance Ministry or the

Foreign Trade Ministry could not do

that. There was impatience on their
part ‘to export: I can understand it,
As [ samid, after 28th November action

was taksn on 1st December. Even then
if you think there was delay, 1 am
sorry 1 cannot convince the hon.

Member.

SHRI C. K. CHANDRAPPAN: He

did not answer my question....
MR SPEAKER: No more quesiions

SHRI D.K. PANDA (Bhan;anagar)
The whole question is, the very state-
ment starts with imports and exports
under long-term t ade. When there is
long-term tratle with any country, the
questions of excess or lsrs than the
target filxed are not very wvital and
have no statutory implication  The
hon. Minister himself has already ad-
mitted that though the agreement was
for 20000 tonnes, already 21000

tonnzs have been exported. How was-

it done? So, the excess of 1000 tonnes
cannot be ‘treated as an illegality.
Therefore, nothing can p-event  their
exporting an excess ‘quantity of
cashew karnel¢" " Under such circum-
stances. - when severa) representations
have bBeen made’ by, 'the traders and

by the very corporatfon which is ‘also
a public undertaking, how, is it that"
action -

the minlstry could not take
earlier?

Secondly, how couid the very con-
signment reach the port? There must
have been some authorisation certi-
ficate or some such thing, Once it
reached the port, did the customs offi-
ecers withhold it with the consent of or
under the directions of the Finance
Ministry or they have dqne i inde-
pendently? Under guch eircumstances
may I know whether the Government
is g6ing to frarhe some rules so that

view of earning more foreign ex--
change?

THE DEPUTY-MINISTER IN THE
MINISTRY -QF FORBIGN TRADE"
(SHRI A. C. GEORGE): 1 am afraid
hon. menibers have grossly misunder~
stood the situation....

SHRI D. K, PANDA: My question is
directed to the Finance Minister.
Several reports are there in the news-
papers that  becauss ™ihe" ¥lnance
Ministry was in disazreement with
the Foreign Thade Ministry,"Wéch a
thing has “appened, It is for the
Finance Minister to answer. '

SHRI YESHWANTRAO CHAVAN:
I thought perhaps the hon. Member
was menlioning Foreign Trade Minis-
trv ve'y often and so. the Deputy-
Minister in the Ministry of Fureign
Trade. who is present. micht ‘throw
sue lizht which may perhaps con-
vince you.

The mein question he asked was
how it reached the harbour. It can -
reach the barbour.. That iz a matter
etween the harbour. suthorities and'!
the merchants.. Cusioms come into¥
the picture only when the loading~
takes place to se2 whether it is
authorised loading or mnot If un-
authorised loading. takes place, . cers:.,
tainly wou would have blamed us then .
also. (Interruptions), When Export:'
was taking place in the course of one
vear, ultimately. it was Telnd that- it
has already exceeded the target. This
marginal excess is certainly under-
standable, Knowing fhat alréédy ex-
cess has taken place, you cannot
allow that. (Interruptions).

MR. SPEAKER: They are also un-
loading their questions,

SHRI D. K. PANDA: How did these
400 tonnes reach there? *

SHRI YESHWANTRAO CHAVAN:
Even the authorities themselves were
not sure of the figure. "It wal 00
tonnes; within a few dqy: it became
£,000 tonnes.



